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CCRAM 3 Hon'ble Mr, MeMs Singh ee “dministrative Member

Oehs/ 730 /88

Hon'ble Mre Neli. Chandran .. Judicizl Member

16, 7.1950

The case has alreedy becn adnitted. Today it is
posted for orders. Respondents havé alse filed reply
stotement, hence the matter be posted for final hearing

in 2nd week of Cctober, 1990, Counsel for the applicant

o to file rejoinder before the finel hearing of the case,
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Coram : Hon'ble Mr. PeHe Trivedi Vice Chairman

Hon'ble Mr. Je«Ps Sharma Judicial Member

5/12/1990

Mr.N.Se.Shevde, learned advocate for the
respondents present. Misc.Application for withdrawal
of the main case be allowed, With this order,

MA/398/90 stands disposed of,

- ¢
(oo Pl
o
(JeP<Sharma) (PeHeTrivedi)
Judicial Member Vice Chairman
ded Do
[




